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BAIL APPLICATION

FIR No. : 518/16
PS:Sarai Rohilla

State v. Aryan Dass @ Baghidar Dass
u/S: 302 1PC

03.06.2020.

Present: Mr. Manoj Garg,Ld. AddI. PP for the State through

VC
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concermed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by IO/SHO concerned. As per

such report, there is no previous conviction or involvement record

FIR No. : 518/16; PS:Sarai Rohilla; State v, Aryan Dass @ Baghidar Dass U.S. 302 IPC
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of such accused. Further, it is stated that offences alleged
against accused are, under Section 302 IPC.
5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for 2 period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/~ fo the satisfaction of the Jail
Superintendent concerned.
6. it is further directed that before release  of
applicant/accused, concemned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particulary the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

Nayéen\Kumar Kashyap)
ASJ04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. : 618/16; PS:Sarai Rohilla; State v. Aryan Dass @ Baghidar Dass U.S. 302 IPC
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BAIL APPLICATION

FIR No. : 416/2017
PS: Burari

State v. Raja Rajvir @ Sunder Singh
e u/S: 302 IPC

03.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through

VC
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in casé titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the |10. Same is taken on record.

2. Arguments heard.

3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. . Further, a report is filed by IO/SHO concerned. As per
such report, there is no previous conviction or involvement record

of such accused. Further, it is stated that offences alleged

FIR No. : 416/2017; PS: Burari; State v. Raja @ Rajvir @ Sunder Singh, U.S, 302 IPC
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against accused are, under Section 302 IPC.
5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused 15 in
JC since more than two years at present,

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concerned.
6. It is futher directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2045/2020 in case titled as ‘Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Navgen Kummar Kashyap)
ASJ-04/Central/THC

Designated Caurt, for DLSA matters
Central District/03.06.2020

FIR No. : 416/2017; PS: Burari; State v. Raja @ Rajvir @ Sunder Singh, U.S. 302 IPC
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BAIL APPLICATION

FIR No.;: 327/2018
PS: Prasad Nagar
State v. Ramesh
U/S: 307 IPC

03.06.2020.

Present.  Mr. Manoj Garg,Ld. Addl. PP for the State through
VG
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.R(C) No. 294572020 dated 23.03.2020 in case titled as ‘Shobha
Gupta and Ors. v. Union of India & Ors ", Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 2303 2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Gourt
as a resull of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2, Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than six months ( which fact is
now even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 307 IPC.
FIR No.: 327/2018; PS: Prasad Nagar; State v. Ramesh, U.S. 307 IPC
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BAIL APPLICATION

FIR No. : 223/2015
PS: Jama Masjid
State v. Nazeem

U/S: 302 IPC
03.06.2020.
Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.
1 ' Observations given by Hon'ble High Court of Delhi in

W.P(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.", Hon'ble Supreme Court of
India in Suo Moto WP(C) No. 1/2020 dated 23.032020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2 Arguments heard.
ol Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 302 IPC.

FIR No. : 223/2015; PS: Jama Masjid; State v. Nazeem, U.S. 302 IPC
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5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Gourt
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years al present,

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admilled o interim bail for a period of
45 days from the date of release on furnishing personal bond in the
sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned.
6. It is furthor diroctod thal boforo roleaso ol
applicant/accused, concemed Jail Superintendent shall - onsuro
strict compliance of all the relevant directions, more particularly tho
directions contained in order dated 13.04.2020, issued by Hon'hle
Apex Court in Suo Moto W.P.(C) No, 01/2020 as well as relovanl
directions issued by Hon'ble High Court of Delhi in W.P. (C') No.
2945/2020 in case tiled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time lo lime as menlionod above.
7. The present application slands disposed  off
accordingly. Learned counsel for the accused is al liberty to collect

the order dasti or through electronic mode.,

(Naveen Kymar l‘ashyap)
ASJ-04/Central/THC
Designated Court, for DLSA maltters
Central District/03.06,2020
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BAIL APPLICATION

FIR No.: 117/2016
PS: Sarai Rohilla

State v. Ajeet Singh Verma
UIS: 302/34 IPC

03.06.2020.
Present:  Mr. Manoj Garg,Ld. Addl. PP for the State through

VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto WP(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. Distnct & Sessions Judge (HQ) read with other directions
received from time fo time inciuding on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 302/34 IPC,
FIR No. : 117/2016; PS: Sarai Rohilla; State v. Ajeet §ingh Verma, WS¢402/34 IPC
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5. In view of above position, facts and circumstances of
present case, reply given by |0 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P,(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
T The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

Designated Coulrf/ for DLSA matters
Central District/03.06.2020

FIR No. : 117/2016; PS: Sarai Rohilla; State v. Ajeet Singh Verma, U.S. 302/34 IPC
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BAIL APPLICATION

FIR No. :106/2017

PS: Timar Pur
State v.Ravi Lal Sharma
U/S: 302 IPC
03.06.2020.
Present:  Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.
. Observations given by Hon'ble High Court of Delhi in

W.P(C) No. 2945/2020 dated 23 03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2 Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it.is stated that offences alleged

against accused are, under Section 302 IPC.
FIR No. :10672017; PS: Timar Pur; $tate v.Ravi Lal Sharma, U.S. 302 IPC
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5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on fumishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concerned Jail Supenntendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
T The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :106/2017; PS: Timar Pur; State v.Ravi Lal Sharma, U.5. 302 IPC
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5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than six months at present.

As such, in view of the directions by Hon'ble High
Cour, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concerned Jail Supernintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :65/2018; PS: Kotwali; §tate v, Javed, U.S. 307/34 IPC
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BAIL APPLICATION

FIR No. :65/2018
PS: Kotwali

State v. Arman @ Waris
U/S: 307/34 IPC

03.06.2020.
Present:  Mr. Manoj Garg,Ld. Addl. PP for the State through

VC
Mr.Diwakar Chaudhary, Ld. Counsel from DLSA for

Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P(C) No. 2945/2020 dated 23.03.2020 in case litled as “Shobha
Gupta and Ors. v. Union of Incia & Ors.”, Hon'ble Supreme Court of
India in Suo Moto WP(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time fo time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
' Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. It is stated that
accused is in JC since for more than six months ( which fact is
now even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by 10/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 307 /34IPC.
FIR No. :65/2018; PS: Kotwali; State v. Arman @ Waris, U.S. 307/34 IPC
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5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than six months at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on fumishing personal bond in
the sum of Rs. 10,000/~ to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case litled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :65/2018; PS: Kotwali; State v. Arman @ Waris, U.S. 307/34 IPC
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BAIL APPLICATION

FIR No. : 58720186
PS: Buran
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03.06.2020.

. ' r H I AAAl DD fmr e ©
Present: Mr. Manoj Garg.Ld. Addl. PP for the State throug

Mr.Diwakar Chaudhary, Ld. Counsel! from DLSA for
Accused through VC.
1. Observations given by Hon'ble High Court of Deffii in
W.P(C) No. 2945/2020 dsied 23.03.2020 in case fitled as “Shobhsa
Gupta and Ors. v. Union ¢f indiz & Ors.”, Hon'ble Supreme Cour of
India in Suo Moto WP(C) No. 1/2020 csied 23.03 2020 =nd

Revised Advisory Profocol dated 30.03.2020 have been issus
Ld. District & Sessions Judgs (HQ) read with other dirsclions
received from time to time includng on 28. 20, 07.04.2020.
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concemed. [t is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his repor).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concemed. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 302 IPC.
FIR No. : 58/2018; PS:Buran; Stat= vRohit Kumar, U.S. 302734 IPC
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. In view of above position, facts and circumstances of
present case, reply given by 0 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000~ to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concemed Jail Superntendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
T The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. : 58/2016; PS: Burari; State v.Rohit Kumar, U.S, 302/34 IPC
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BAIL APPLICATION

FIR No, hnf201016

PS5 Trard

State v. Ravi @ Poli@ Satyondor
03-06.202{] IS 302154 11

Present: Mé Manoj Garg,Ld., Addl. PP for the Stalo hrotigh

Mr.Diwakar Chaudhary, Ld. Counsol from DI SA Tor
Accused through VO,

1. Observations given by Hon'ble High Court of Dol in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titlod s "Shobha
Gupta and Ors. v Union of India & Ors. ' Hon'ble Suprome Cowl ol
India in Suo Moto W.R(C) No. 1/2020 daled 23.03.2020 ariel
Revised Advisory Protocol dated 30 03, 2020 havo hoon Issuod by
Ld. District & Sessions Judge (HQ) read with othor diroclions
received from time to (ime including on 28.03.2020, 07 0420720,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'blo High Courl
as a result of various meetings of Delhi Stato Logal Sorvicos
Authority, present application is taken up.

Reply filed by the 10. Same is taken on record.
2, Arguments heard.
3. Present application through electronic mode is filocl by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact Is now
even verified by |0 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim ball
application.

4. Further, a report is filed by 10/SHO concerned. As por
such report, there is no previous conviction or involvement racord
of such accused. Further, it is stated that offences alleged

against accused are, under Section 302/34 IPC.
FIR No. :58/2016; PS: Burari; State v. Ravi @ Poli@ Satyender, U.8, 302/34 IPC
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5. In view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years al present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on fumnishing personal bond in
the sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure

strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P,(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect
the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/ THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :58/2016; PS: Burari; State v. Ravi @ Poli@ Satyender, U.S. 302/34 IPC
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BAIL APPLICATION

FIR No, :A6/2017
PS: Kashmore Gato
State v, Anil @ pappe
U/S: 302 1PC
03,06,2020,

Prosent; Mr. Mano] Garg,Ld, Addl, PP for the State through
Ve
Mr.Diwakar Chaudhary, Ld, Counsel from DLSA for
Accused through VC,

1. Observations given by Hon'ble High Court of Delhi in
W.P(C) No. 2945/2020 dated 23.03.2020 in case lilled as "Shobha
Gupla and Ors. v. Unlon of India & Ors.", Hon'ble Supreme Court of
India in Suo Moto W.P.(C) No. 1/2020 daled 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sesslons Judge (HQ) read with other directions
received from (ime (o time including on 28.03.2020, 07.04.2020,
18.04,2020, 05.05,2020 and 18,05.2020 from Hon'ble High Court
as a resull of various meelings of Delhi State Legal Services
Aulhority, present application Is taken up.

Reply filed by the 10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by IO/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offenceg alleged

against accused are, under Section 302 |IPC.
FIR No, :46/2017; PS: Kashmeore Gate; State v, Anll @ pappe, U.S. 3021PC
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5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused is in
JC since more than two years at present.

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on fumishing personal bond in
the sum of Rs. 10,000/- to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release oOf
applicant/accused, concerned Jail Superintendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P (C ) No
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors." and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Leamed counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :46/2017; PS: Kashmere Gate; State v. Anil @ pappe, U.S. 302 IPC
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o

BAIL APPLICATION

FIR No. :45/2017
PS: Kashmere Gate

State v. Rajender @ Sonu
U/S: 302 IPC

03.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the State through
VC
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.P(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.", Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28.03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

Reply filed by the |10. Same is taken on record.
2. Arguments heard.
3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since for more than two years ( which fact is now
even verified by 10 in his report).

Further, a copy of certificate of good conduct as
well as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record
of such accused. Further, it is stated that offences alleged

against accused are, under Section 302 IPC.
FIR No, :45/2017; PS: Kashmere Gale; State v. Rajender @ Sonu, U.S. 302 IPC
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5. In view of above position, facts and circumstances of

present case, reply given by 10 and direction by Hon'ble High Cour!
of Delhi, case of the accused is covered under directions as passed
by Hon'ble High Court, as mentioned above. Further, accused 1 in
JC since more than two years at present

As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of
45 days from the date of release on furnishing personal bond in
the sum of Rs. 10,000/ to the satisfaction of the Jail
Superintendent concerned.
6. It is further directed that before release Of
applicant/accused, concerned Jail Supenntendent shall ensure
strict compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in WP (C ) No
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of
India & Ors.' and thereafter from time to time as mentioned above.
7. The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect

the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. :45/2017; PS: Kashmere Gate; State v. Rajender @ Sonu, U.S.302 IPC
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I
BAIL APPLICATION

FIR No, : 456/2015
PS: Nabi Karim
State v. Mohd. lzrail
U/S: 302,120-B,34 IPC
03.06.2020.

Present: Mr. Manoj Garg,Ld. Addl. PP for the Slate through
VC
Mr. Diwakar Chaudhary, Ld. Counsel from DLSA for
Accused through VC.

1. Observations given by Hon'ble High Court of Delhi in
W.R(C) No. 2945/2020 dated 23.03.2020 in case litled as "Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Moto W.P(C) No. 1/2020 dated 23.03.2020 and
Revised Advisory Protocol dated 30.03.2020 have been issued by
Ld. District & Sessions Judge (HQ) read with other directions
received from time to time including on 28,03.2020, 07.04.2020,
18.04.2020, 05.05.2020 and 18.05.2020 from Hon'ble High Court
as a result of various meetings of Delhi State Legal Services
Authority, present application is taken up.

2. Reply filed by the 10, Same is taken on record.

3. As per report, applicant has already been granted
bail vide order dated 01.06.2020 by the court of Sh. Vidya Prakash,
Learned ASJ, Central District, Tis Hazari, Delhi. As such, the
present application is dismissed as infructous.

4, The present application stands disposed off
accordingly. Learned counsel for the accused is at liberty to collect
the order dasti or through electronic mode.

(Naveen Kumar Kashyap)
ASJ-04/Central/THC

Designated Court, for DLSA matters
Central District/03.06.2020

FIR No. : 466/2015; PS: Nabi Karim; State v, Mohd. lzrall, U.S, 302/120-B/34 IPC
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